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Corarn : Hon'ble Mr. P.M. Trivedi 	: Vice Chairman 

Hon' ble Mr. P.M. Josh! 	: Judicial Member 

Heard Mr.D.M.Thakkar, and Mr.J.D.Ajmera learned 

advocates for the applicant and the respondent No.1,2 & 4.. 

Mr.Sandip shah for Mr.Anil Dave learned advocate for 

respondent No.3 present. Admit. Issue notices on the 

respondents to reply within 4 days from te date of 

this order. The case be posted in due course with 

other similar matters before Registrar for further 

direction. 

(P.1-I. Trivedi) 
Vice Chairman 

(P .M.Joshi) 
judicial Member 
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Coram : Hon'ble Mr. G.S.Sharma 	 Judicial Member 

Hon 'bi e Mr • • M. S ingh 	 Administrative 
;1erbe r 

WoI1 

In this case an application has bin received 

on behalf of the applicant for withdrawing his cas. 

None is presene on bt;half of the applicant befre us. 

Shri Jagdish Yadav for i4r.J.D.Ajrrra, learned counsel 

fcr the respondent present. We have considered over the 

matter and the original application is disposed of 

as withdrawn. 

V 	 singh) 
	

(G. S. Sharma) 
hemin istrative i4ember 	 Judicial Aember 

a. a.Datt 


